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2.0RDER DATED 27=-12-2000,

This is put up today as the applicant
5ri Sohan singh files a memo praying for withdrawa
of thig 0,A, The signature of the applicant in
the Memo has been duly attested by his advocate
shri prusty.

Heard the applicent in person as the
concerned advocate cEE;s;e&the concemed Govt.,counsel
have not turned up apparently due to thelr protest
as against the introducticn of the professional
5

On 8-11-2000 notices were ordered to De

Tax in the State.

jssued o the Respondents requiring them to file
counter by 3.1,2001,Applicant wants to withdraw
this 0, A, on the ground that after receiving

the notices the concerned authorities have
assured him to consider his reliefs in case '
he would withdraw this Original Applicaticn,
since the applicant wants tc withdraw this case,
a'

withdraw this O,A, and the Original Applicatioﬁ“"

in view of the Memo filed,he is permitted to

is accordingly disposed Of as withdrawn.Nocosts.
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